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dismissal. 	In view of, Rule 39 (6) (a) (1) of Leave Rules, 
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to be disposed of. 

2. 	Ends of justice would be met, If I dispose of this 

OA with a direction to the respondents to dispose of the 

said representation in the light of Leave Rules (ibid) by 

passing a detailed and speaking order within a period of 
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order. 

3. 	In case any grievance survives further the 
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for revival of CA, if SO advised, in accordance with law. 

I order accordingly. CA iS disposed of as above. 

4. 	Regstry to send a copy of this order along With a 

copy of this CA to the res 	t pondens. 

(Shanker Raju) 
Memher( 3) 
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